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sign two treaties.    One is the treaty to cut off 

production of fissile materials, weapons-

grade nuclear materials for making    wea-

pons.    Second is the treaty to ban nuclear 

tests.    Last year, the United Nations As-

sembly also commended India for signing 

these two agreements.    This    may   come 

about' in two or three years.   So, what   is the 

hurry for all these discussions now    ? Why 

do -you have to make contradictory 

statements?    Why do you   do all   these 

things in a secret manner ?   Why are you not 

coming forward telling us the   nature and' the 

scope of these discussions ?    The U.S. is not 

interested in enforcing the NPT but it- is 

interested in    capping, all fissile materials.     

We know what the fissile material means.    

These are the materials that can be used for. 

making bombs and missiles. The U.S. wants 

that the research in and production of. our 

fissile materials should be. stopped, 

immediately and it is trying to achieve the 

capping of all these fissile materials through 

the means of some regional capping and quiet 

diplomacy.     The U.S. is concerned about, 

the research and development of our missiles, 

particularly, Prithvi and. Agnu     They are 

smart musiles    and can defeat any anti-

missile system including Patriot missiles.   

That is why America is interested in capping 

all the missile programmes and they are 

trying    to exert all sorts    of pressures    on 

India.      India, it seems, surrendered before 

these pressures. That is why this time they 

have deliberately reduced the allocation on 

this missile research and deployment. So, I 

would like to know from the Government 

side   what their position is    with regard to    

this regional  capping of    missile    

programmes. They should not confuse the 

people, they should not confuse the 

Parliament.    They should come forward 

categorically stating their   position.   This is 

what 1 want   to say. 

THE DEPUTY CHAIRMAN : Miss Saroj 

Khaparde. 

SHRI S. JAIPAL REDDY : Madam, when 

is the Prime Minister replying to the debate on 

Defence ? 

THE DEPUTY CHAIRMAN : I will find 

out and let you know. 

SHRI S. JAIPAL REDDY : The Prime 

Minister was to reply to the debate on De-

fence. We have made our points earlier. Now, 

our friend has also referred to certain points. 

Therefore, the House should be informed 

about the Prime Minister'* reply. 

THE DEPUTY CHAIRMAN : I will find 

out and let you know after the lunch hour. 

Miss Saroj Khaparde not present. Dr. 

Alladi P. Rajkumar. 

SPECIAL MENTIONS 

ACUTE  DRINKING   WATER   SHOR-

TAGE IN HYDERABAD,  ANDHRA 

PRADESH 

DR. ALLADI P. RAJKUMAR (Andhra 

Pradesh) : Madam, Andhra Pradesh has been 

facing an unprecedented situation of shortage 

of drinking water. This is very acute in 

various parts of the State. The Cetatral 

Government has sanctioned 12 protected 

drinking water supply schemes in ten districts 

of the State at a cost of Rs. 101 crores. Till 

now this is only on paper. Neither the Central 

Government nor the State Government have 

any coordination to implement this scheme. 

Not only in the districts, but in the heart of the 

Hyderabad city also where 40 lakhs of people 

are living, there is an acute water shortage. 

During Mr. N. T. Rama Rao's Government, a 

scheme was being formulated that a reservoir 

should be constructed in 
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between Nagarjunasagar and Hyderabad at a 

cost of Rs. 600 croes. And Rs. 50 crores were 

released during the time of Mr. N. T. Rama 

Rao's Government. And fivs years are already 

over, and this Government is not at all taking 

any initiative to solve the drinking water 

problem of the twin cities as well as the other 

parts of the State. I request the Government to 

take up these 12 protected water supply 

schemes which have been sanctioned at a cost 

of Rs. 101 crores. This should be immediately 

taken up with the State Government so that 

the drinking water problem is solved not only 

in the Hyderabad city but also in other parts of 

the State of Andhra Pradesh. 

Thank you, Madam. 

EFFECT AND IMPACT OF THE UNION 

BUDGET 1994-95 ON THE SMALL 

SCALE INDUSTRIES 

SHRIMATI RENUKA CHOWDHURY 

(Andhra Pradesh) : Madam, thank you for 

permitting me to speak, though on a different 

subject, I also wish to associate myself with 

Mr. Rajkumar because there is an acute water 

problem and it also reflects in the society in 

terms of rising crime! because people are 

digging into the drinking water pipelines and 

thereby causing a much greater trouble. 

Madam, I wish to draw the attention of this 

House through this Special Mention to a very 

acute problem which is affecting the nation at 

large, and this is in terms of the small scale 

industries under the impact of the Union 

Budget for 1994-95. Madam, certain excise 

exemptions were given by the Government 

after much detailed consultations and after 

applying its mind over a period of so many 

years. And these exemptions have been 

removed by a stroke of pen overnight. The 

Government has withdrawn 389 notifica- 

tions overnight without any consultation with 

the small scale industries which hai resulted in 

the closure of hundreds and thousands of 

small scale industries all over the country. In 

Delhi itself, Madam, in Gurgaon area, almost 

1,000 small scale units have been shut down 

overnight because they are not able to cope 

with the withdrawal of excise duties, with the 

change in the excise btructure which the 

Government has made so drastic. The large 

multi-national corporations have been 

encouraged by providing a number of fiscal 

and other benefits whereas in the case of SSIs, 

concessions to the tune of Rs. 2,106 crores 

have been withdrawn. This has crippled the 

working of the small-scale sector. 

Madam, there is no need for any emphasis to 

be laid on the role that the small-scale industry 

has played in contributing towards the 

economy—not just the economy but the 

national identity-—in terms of self-reliance for 

our people in the country. The Budget has 

neither re-stored the benefit of 5 per cent 

national excise duty nor removed the clearance 

limit of Rs. 2 crores. The Government has also 

not given tax benefits and incentives for the 

growth of small-scale sector. The withdrawal 

of the- main concessions has further affected 

the industry drastically as a result of which the 

tiny and small-scale industries have been 

forced to put their shutter); down. This is not 

exaggeration for me to highlight on this point 

in this august House that the people should 

apply their mind. On the one hand we talk of 

unemployment and the Government promises 

rainbows with pots of gold in the air by the 

year 2000 whereas what is happening today is, 

because of such radical changes, hundreds and 

thousands of people have been rendered 

unemployed. About 10 crore people in the 

country get 


